pl TEM NO. 49 COURT NO. 7 SECTI ON X'V

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Cvil)No(s).21955-21956/2008
(From the judgenent and order dated 12/05/2008 in FAO No.131/2008 & FAO
No. 132/2008 of The HI GH COURT OF DELHI AT N. DELHI)

M S GODREJ SARA LEE LI M TED Petitioner(s)
VERSUS
RECKI TT BENCKI SER AUSTRALI A PTY. LD. & ANR Respondent (' s)

(Wth prayer for interimrelief )

Date: 06/02/2009 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR, JUSTI CE CYRI AC JOSEPH

For Petitioner(s) M. Dushyant A. Dave, Sr. Adv.
M. Rajiv Tyagi, Adv.

For Respondent (s)

Chander Lall, Adv.

Navi n Chaw a, Adv.

Kirpa Pandit, Adv.

. Sharath Sanpath, Adv.

he Court made the foll ow ng

-SFs%

UPON heari ng counsel
ORDER
Let the application, being |I.A No.1 of 2008 for vacating the
interimorder passed by the us on 8th Septenber, 2008 be taken up
for consideration on 3rd March, 2009, non m scel |l aneous day, within
first ten itens.

(Sheet al Dhingra) (Jugi nder Kaur)
Court Master Court Master



